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written test and it is alleged by
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Order dated 06,03,06

Recruitment of Group=-D staff for Khurda Road
-
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Division of Eas
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Coast Railways (pertaining to

Advertisement/MNotification No.1/98 dtd.05,. 28)
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is the matter of consideration in - thi
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subject

riginal Application filed under Section 19 of the

AMministrative Tribunal% Act, 1985,
It appears, Applicant was a candidate for the
Mo, ek
post in cuestion, It dppears he was issued with

an admit card to face the physical test ~!hich he

olso

attended, It AAppears »\he xso- called to

the Applicant

that he came out successfully in both
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tests,~timd that he was called to produce his
%

original certificates forfqerification that was
taken on 01.10.04, It hazzzgen alleged that after §
verifying.all his original testimonials, the
verifying authorities told him, verbally, that he
has been dis-gualified, It has been alleged further
that after that ﬁate(01,10.04zépplicant repeat=dly
arproached the Authorities(?y sutmitting fepresenta-
tioné)and no heed having heen paid to his qrievance§
he approached this Tribunai in an earlier O.A;Nb.
200/05;which was withdrawﬁ by him on 30,06.0%

with liberty to approach this Tribunal again, It
appears, on 05.09.05, Applicant sumitted a represe-
ntation to thé DRM(P) of Xhurda Road Division of
East Coast Railways and that without hearing any-
thing from the Respondants side, he has again filed
the present 0.A.N0.200/06 for redeessal of his
grievances,

Heaprd Mr.D.B.Padhi,ld.Counsel appearing for the
Applicant and Mr.R.c.Rgth,Dﬁ.Stﬂnding Counsel. for
the Railways;on whom a copy of this O.A, had alrea@y
been served, ‘

Since it is alleged by the Applicant thggtﬁ;
came out successful¥ in the Fhysical Test amd also
in the %ritten‘Test ard thé%ig:'was called for
verificééédn of his original Bocuments/testimonials,
thé‘Respondents/the Recruiting Authoritges are under
obligation te intimate him as to what had happenéd.

e

\\
to his case., It appears, as disclosed by the
Applicant, hewﬁaé/}ﬂéonned by the testimonials
verifying authorities that he was disqualified,

Yet the reasons for his dis-qualification ought to:E
Z
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a have becn made known to him,
In the aforesaid premises,this 0,45 is

hereby disposed of with a direction to the
thee APPL
pondents to intimate the result of hés
) e_a.wl'
ea%axxhe reason for devl%ring,hia ﬁis-~u%}

fied. ;by end of March, 2005,

[ .

dith the aforesaid observation and direc-
tion, this O.A, stands disposed of at the
aﬂmissidn stage.

Send coples of this order to the Responden=
ntssalong with copies of the present O.A.Mo.
200/06, at the cost of the Applicant,
Mre.Padhi, Id.Counsel appearing for the Applica
nt undertakes to deposit the required postages
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for transmission of the order and, 0.A. to :
ReseNo.l and one set of special messenger cos’
for transmission of this order and copies of
this 0.4, to the Res.Nos,2,3 & 4;1in course of
the day,

- Applicant should approach the Respondents
NoSe2 & 3 .0n 10.03,06 with all his original
; tﬁsthnonials and a copy of this order, The

. on ot Aoke, _

ReS.No.% should cause necessary re-verifica-
tion of the original testimonials of the ‘
A;plicant-hQTOre communicating the final views
in the .mlttﬁr relating to the case of the
Applicant, |

Free coples of this order bhe handed over
| ' to the Ld.Counsel appearing for both the
: parties, A free copy of this order bhe also

sent to the Applicant in the address given in

the 0.A,




